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I' 
INTRODUCTION. 

- . 
I, the Chainnan, Committee on the Welfare of Scheduled Castes 

and Scheduled Tribes, having been authorised by the Committee to 
-submit the Report on their behalf, present this Thirty-first Report 
(Fifth Lok Sabha) on Action Taken by Government on the recom-
mendation~ of the Committee on the Welfare of Scheduled Castes 
and . Scheduled Tribes contained in their Fifteenth Report (Fifth 
Lok Sabha) on the Ministry of Finance (Department of Revenue 
and Insurance)-Reservations for, and employment of, Scheduled 
Castes and Scheduled Tribes in the Life Insurance Corporation of 
'India and facilities/concessions provided to' sCheduled Castes and 
Scheduled Tribes by the Life Insurance Corporation of India. 

2. The draft Report was considered and adopted by the Study 
Group VI on Action Taken Reports of the Committee at their sit-
ting held on the 3rd December, 1974,' and ftnally adopted by the 
Committee on the 10th December, 1974. 

3. The Report has been divided into the following Chapters: 

Y. Report. 

II. RecommendationslObservations which have been accept-
ed by Government. 

III. Recommendations I Observations which the Committee do 
not desire to pursue in view of Government's replies. 

IV. Recommendations in respect of which replies of Govern-
ment have not been accepted by the Committee and 
which require reiteration. 

VI. Recommendations in respect of whlich Government have 
furnished interim replies. 

4. An analysis of the action taken by Government on the recom-
mendations contained in the Fifteenth Report of the Committee on 
the Welfare of Scheduled Castes aDd Scheduled Tribes (Fifth Lok 
Sabha) is given in Appendix. It would be oblervec:l therefrom 
that out of 25 recommendations made by the CommIttee in their 
Fifteenth Report, 18 recommendations, i.e., 72 per cent, bave been 
accepted by Government; the Committee do not desire to pursue one 
recommendation, i.e., 4 per cent, in vi .... ttf tbe Government" reply; 

(vii) 



(viii) 

one recommendation, i.e., 4 per cent, in respect of which reply of 
Government has not ~ acc~p,~"by the Committee and which 
requires reiteration; and hal ftPly is awaited in respect of five 
recommendaUops. i.e., 20 W cent . 

.. - • • ! ._ • 1 •. _." -, ~~. ,. I : ~ .~ , . 

NEW Dm.m; 
D~cember 1Q. 1~4. 
oI'l9TClhllJlcmq 19" 189.($). 

Ch&inna1t, 
Committee on the Welfare of 

ScliBd1lled. Cart~, attd 
Schedule.,. Tribes, 



CIIAPI'J'.& -I 

REPORT 

The Committee in paragraph 2.24 of their Fifteenth Ret'crt 
(Fifth Lok Sabha) on the Ministrv of Finance (Department of 
Revenue and Insurance)-Reservations for, and employment of, 
Scheduled Castes and Scheduled Tribes in the Life Insurance Cer-
poration of India and i"acilities/con -essions provided to S~heduled 

Castes and Scheduled Tribes by the Life Insurance Corporation of 
India had noted that the Federation of Insurance Institutes, B'-m-
bay. had been recognised to conduct classes' for the candidates 
taking examinations for the purposes of increments and promotions 
in Life Insurance Corporation of India. This Institution also exa-
mined candidates and awarded certificates to them. The Com-
mittee had appreciated the need for su~h as Institute and had sug-
gested that the Life Insurance Corporation of India, -in cooperation 
with General Insurance, should set up such training Institutes in 
every Zone of the Life Insurance Corpcration of India and provide 
for the prescribed reserv4tions lor Scheduled Castes and Scheduled 
Tribes in the admissions to those Institutes. 

In their reply dated the 31st October, 1973, the Ministry of 
Finance have stated: 

"It is not considered advisable for the Corporation to asso-
ciate itself directly with the setting up of training insti-
tutes of this type. At present the Federation of Insur-
ance Institutes has its affiliated institutions throughout 
the country and these institutions are ('onductin~ classes. 
seminars. etc. for the benefits of all memhers. The mem-
benhip is open to aU- 'the employees and the qUei!ltion of 
reservation in favour of any community does not arise," 

The Committee would like to reiterate their recmnmeDChltion 
and stress that the Life Inmrane-e Corporation of IncBa. in roopera-
tion wit'h the General Inmranee, should set up Tntnmg IliIfttU1es 
t~ conc1uet dasse5 for candidates taldng e'J[ammattonfor flae pur-
'n(>5eS of b1rrements and promotions tn the Life tnim'anre CO'I'PorB-
tion of India in enry Zone of t,"" Corpcrratten .... ,""'de" for 
"the prescn"Ma resel"'Vllfions for SdtethiJed Castes 1dId' 8ehe1hiled 
Tribes in admissions to thOSe IMtftutes. 



CBaft'Ea U 

RECOMMENDATIONS/OBSERVATIONS WHICH HAVE BEEN 
ACCEPTED BY GOVERNMENT 

aeeom ...... ad-. (St No. Z, Para No. 1.19) 

The Committee recommend that the employment position of the 
Sched,uled Castes and Scheduled Tribes in the services of the Cor-
poration of India and the steps taken by the Corporation to fill the 
,quotas reserved for these communities be included in the annual 
reports of the Corporation. 

"pI,. of GeverlUlleDt 

Noted. 

TMinIstry of Finance 'C.M. No. 98(a) Ins. IIf73, dated 31st OctQber, 
, , ' , ~~. 

lIeeomme .... tlOli (~L ~o.3, Para No. Z.16) , 

The Committee have noted that the Employees' Associations 
bad raised 'a demand following a reference before the National 
Industrial Tribunal that the Life Insurance Corporation of India 
should stop direct recruitment of Class 1 posts and provide for pro-
motional, opportunities to their own employees who possessed re-
quisite professional experience and that as a result of this demand 
the ,Corpol'atioa had agreed, as an experimental measure, to stop 
-direct recruitment to the cadre· of Assistant Administrative Oftlcers 
(Class 1 poets) and, also Development Oftlcers (Clan II posts) under 
a settlell)ent datAd. till! 15th Oetober, 1971 with ,the Employees' 
AS8OCi.ti~s. The agreement would be valid. tU1 Deeember, 1974. 

'The Committee had enquired' from, the representative of the life 
Insurance Corporation of India, during evidence. whether it was 
ape.a~ . put. to ~ Employees' AasMiattp~ that the 'Constit~ .. 
tiona! provision f(X the Schechtled Castes and vSclleduled . T.ribes m 
the ~r. .o£.:elltPlopaent hac:b.tobe . .safeguarded-8Nl \b4t there 
,could IN)t,be Ill" barOD dired ~tment ot Scheduled C.-tes and 
-S-had..d .~ to..£ •• , I .posts. '. 'lbe .. C~.~ .understood 
fro __ ~t.~ ... ~ta,U-of,the.·Life InsW'ance Corpof.8tio;. ~t 
,~ ........ lua4~.,t .beg ~ijl~J. 'Pu1 to, \I1~:~pJQye" 

»-" to ,1.1,- ~ .. ~, .~ ",. 

2 
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Associ~tions. The Committee had also asked the representative of 
th.e LIfe Insurance Corporation of India whether the agreement 
wIth the Employees' Association had been discussed with the 
Ministry of Home Affairs before finalisation. The Chairman of the 
Life. Insurance Corporation of India had stated that any agreement 
entered into by the Corporation with any Association did not require 
the concurrence of the Home Ministry. The representlitive of the 
Ministry of Finance had. however, stated during evidence that whe-
ther appointment was done by promotion or by direct recruitment, 
the reservations granted by the Home Ministry would apply. 

Reply of Government 

Noted. 

,[Ministry of Finance O.M. No. 98(2) Ins. III/73, dated the 7th 
September, 1974]. 

Bec:onunendatioll (SI. No. 4., Para No. 2.17) 

The Committee regret to note that the Life Insurance Corporation 
has stopped direct recritment to Class I (Assistant Administrative 
Officers Cadre) posts as per the agreement with the Employees' 
Associations. They also regret to note that the direct rCl'ritment to 
Class II (Development Officers Cadre) posts has been stopped. This 
arrangement has deprived Scheduled Caste and Scheduled Tribe 
candidates to join Class I and Class II posta in the Life Insurance 
Corporation of India. The Committee do not agree with view ex-
pressed by the representative of the Life Insurance Corporation of 
India that under the existing rule Scheduled Caste and Scheduled 
Tribe employees in Class III posts will be able to compete for pro-
motion through normal channel as also through competitive exa-
mination, as the actual number of Scheduled Caste and Scheduled 
Tribe employees in Class III posts is insignificant. 

Reply of Government 

Noted. 

[Ministry of Fin,Bce O.M. No .. 98(2) Ins. III/73, dated the 7th 
" , September, 1974]. 

~da~,n(.Sl. No,-S,p.n ,No, 2.18) 

Th~' Committee' wOUld strtJngly urge 'that before any, agreement 
. (\f this nature is concluded 'with the 'E!ftployees' A88Oclation;lhe can-
'curTen~e" of the y'tbi~rY co~~' ilhGUld 'ln~ariabtyl;e'obtained 
and'it iietalled sfudy ShOuid be'tftlde .etorehand 'lO·as 'to 1IIICllR'taln 
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its possible impact on the recruitment of Scheduled Castes and Sche-
duled Tribes in the Organisation. 

Reply of GOVet'Dmenf-

Noted. 

[Ministry of Finance O.M. No. 98(2) Ins. III/73, dated the 7th 
September, 1974]. 

Recommendation (Sl NO.7, Para No. 2.20) 

The Committee note that the direct reet&litment to Class II posts 
(Development Officers Cadre) has been stopped and the staff agents 
are offered these posts. The reason advanced for such a course is 
that the performance of a number of Development Officers (Class 
II Omcers) recruited earlier was below par. In the opinion of the 
Committee, it is not a vaild reason as this argument may be advanced 
in respect of all recruitment made. thrGUghout the country. 

N'oted. 

[Ministry of Finance O.M. No. 98(2) Ins. IIIf73, dated the 7th 
September, 1974]. 

RecOllllllelldation -(S1. No. 10, Pili'll No. 2.23) 

The Life Insurance Corporation of India should also maintaih 
statistics of the numbers of Scheduled Castes and Scheduled Tribes 
working as insurance agents for it and include this information in 
its annual reports. 

Reply -of GoverDllaent 

Noted. 

[Ministry of Finance O.M. No. 98(2) Ins. IIf73, dated 31st October, 
1973]. 

. Becommendalicm (SI. No. 12, PaR *0. 2.32) 

The Committee regret to note that the. ,&heduled Caste and Sche-
duled Tribe candidates have not hitherto' ~n intemewed separa-
'~lv from othersupel' the (;o1vemment of' India orders on the sub-
~t. The Commitf.ee.--demtt---that. tfte- Go:wrnment of India orders 
OR'the lMtte!"-should be 1Rkt1y, followed by-~'Life-'Insurance Cor-

-"';"atIwa Of -India · ..... ·tiIe<.inieNie ... of ,the Scbeduled ,Caste- and 
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Scheduled Tribe candida~ ~o~ be. he.\cttllta·.uy. .. -litting of the 
Selection ColllJllit1ee other than on which general candidates .are 
interviewed so ~t ~e Sche4u1ed a..te:aad Soheduled 'Tribe can-
didates are ~ot. j~~ged in CO~lIOIll1rith ·seDeral -candidates and 
the interviewing AuthorityjBoard isfare prominently aware of the 
need for . judging the Scheduled Caste/Tribe candidates by relaxed 
standards. 

Noted. 

[Ministry of Finance O.M. No. 98(2) Ins. 11173, dated 31st October, 
1973]. 

RecommendatiOD (SI. No. 13 •. Para liD .. 2.a) 

'nte • Committee are distressed to note that the representation of 
Sched~~ Gastes~d ~c T1ibel in 1M ..moe. of the 
Life Insurance Corporation of India is miserably low. They are 
surprised to find that even after the adoption of the 're~vation 
orders Qy the:LUe Insurance Corporation there is no perceptible 
improvement in the recruitment of Scheduled Castes and Scheduled 
Tribes. F'r,oIJl the staWlments ~ available'to the Cemmi~, it is 
noticed that before the ad,optioJ;l of the ~ion OMlI!rs, the per-
centage of the Scheduled .caste Officers as on 3ht March, 1964. in 
Class I, lI,m and ·IV .pests was {);11,' 0.1'7, '0.48 and 9.'18 respectively 
and tile pe~n~ge,qf .$.e~"'MA. l!ribe·~flleaJ in :fJ .... s II. II, III 
and IV polls WMO.~, D.Q8,O;M PJd 0.54 reepeciWely. The percent-
age of Scheduled Caste omcers on 31. ;March •. 19ft lila l Classes I, 
II. In and IV posts was 0.08, 0.22, 1.59 and 14.14 respectively. In 
tem~8I'Y . .mc:e.,tbe peNatage 'Of 4Ithecluled CaStes in Class IV 
posts .W.s,".. The Scheduled . caste ·staff in Clas·N 'posts includes 
sW~JJ alao. The penentage cd Scheduled Tribe OtBcers on the 
31st March, 1972, ,in :elall :I, 'U, ·m and IV posta was 0.03, 0.00, 0.11 
and 1.~1 ~lfP'Ctively. :rbe ColQlittee 'Jegret that ablaoqgh .~t
Illep-~ were made in the Life Insurance Corporation from year to 
year after the adoption of the reservation orders but required num-
ber of SchedJJll!Ii ~s, INld :;cPt)d~ ~ W~.J:Wt recruited in 
the Corporation. The Committee are perturbed to note the rapid 
dec1iue ill il\e in~ 91 s.e~gled CeRe;_ Scbedlllad Tribe candi-
-datf;J .ij1 :~ ~qicg ~ CPJlItOII~ 

1lepi7 crf GoYenllb1lt 

Noted. 

I~,f; ... i_r of ~OJl. No. 98,,)1u.. mrza. -deW the 7th 
~-, September. 1974]. 
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~ommeDdatiOD (81. No. 14, Para No. 2.50) 

The Committee are also unhappy to note that knowing the poor 
representation of the Scheduled Castes and Scheduled Tribes in the 
Services of the Life Insurance Corporation, the Corporation does' 
not intend to make ad hoc recruitments exclusively for S::heduled 
Castes and Scheduled Tribes. The Committee would urge that in 

-'ler fo make up the short fall of Scheduled Caste and Scheduled 
Tribe employees, the Life Insurance Corporation should make 
ad hoc recruitments exclusively for Scheduled Castes and Scheduled 
Tribes at the earliest possible. 

Reply of Government 

With a view to fill up all the vacancies reserved (including those 
brought forward) for the candidates belonging to the S::heduled 
Cltstes and $c~duled Tribes the Lie . has taken the following 
measures:-

(i) Separate interviews for Scheduled. Caste/Scheduled Tri-
bes candidates. 

(ti) Vacancies reserved for SC/ST candidates not to be IDled 
by other candidates. ~ 

(iii) Grouping of posts carrying similar scales of, pay. 

(iv) Beeoune 10 ad' hoe recruitment in the event of unsatis-
factory response from S.C./S.T. candidates at the time of 
general rec::rulfment. 

It is hoped' that the package of measures recently introduced by 
L I.C. will appreciably accelerate the intake of Scheduled Caste and 
Stiheduled Tribe candidates. In ease of heavy shortfall, the expe-
d'ent of ad hoc recruitment will also be resorted to. 
[Ministry of Finance O.M. No. 98(2) Ins. In/73. dated 31st August, 
, 1974]. 

Reeommendatioll (81. No. 15, Para No. 2.56) 

The Committee are unhappy to find' the follo_ing lapses. on the 
.. ,rt of the Life Insurance Corporation of India hi the matter of 
:'lployment notices/adver~ents, conf:i:ary to the Government of 

India orders on the subject: 

(a) The number of vacancies r~served for Scheduled Castes 
and Scheduled Tribes respectively, out of the total num-· 
ber of vacancies notified are not indicated in the requisi· 
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Hons sent to the Employptent ,E~~hanges!advertisements" 
published in the newspapers. 

(b) Vacancies are not notified to the Scheduled CastesiTribes 
Organisations. 

(c) When a vacancy reserved for Scheduled Castes or S'he-
duled Tribes is not filled by a candidate of th~ concerned 
communities spdnsored by the Employment Exchange, 
specific reasons therefore are not communicated to the 
Employment Exchange. ,. . ..• 

\ lleply of 'Gevel'ltllleDt 

Noted. 

[Ministry of Finance O.M. No. 98(2) Ins. 111(13, dated the 7th' 
September, 1974]., 

~tiOD (SI. No. 16, Para No. 2.57) 

The Committee desire that the Life Insurance Corporation of' 
India should take immediate steps to follow meticulously the Gov-· 
errnment of India Orders on the subject. . 

lleply of Government 

Noted. 

[Ministry :oi·FiD8n~e 'o.M. No. 98(2) Ins. II/73, dated '31st October;. 
1973}. 

RecommendatioD (SI. No. 17. Para No. 2.80) 
• .- ",0 . 

The Committee are unhappy ,to note that a num~r of vacancies 
were cJereserved in Class III and Class IV posts. The Committee; 
feel that in view' of the poor representation of the Scheduled Castes" 
and Scheduled Tribe in th~. se,r;yices of the J#e Insurance Corporation 
of India, the Corporation should explore all possible avenues for fill-
ling the reserved vacancies before dereservation. The C()JIll!littee-
suggest that before dereserving a particular vacancy, the Employ-
ment EScbange should be approached again to nominate Scheduled 
Caste and 8--..hec:tdled Tribe candidates. The Committee also desire 
that reasons for dereservation of vacancies should be tntimated to 

~ . , • ' • t'l' •. . . ~ 

the Ministry 'of Finance and the Commissioner for Scheduled Castes-
and Sc~duled Tribes for their information. The number of vacan-
cies dereserved dUring -a year should also be included in· Ple Annual 
Reports of the Life Insurance Corporation of India. 
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"Reply of Gogenunent 

Noted. 

[Ministry of Finance O.M. No. 98(2) Ins. II/73, dated 31st October, 
1973]. 

BecOxnmeM.tioD (51. ]!rio. 18, PIn 'No. 2.17) 

The Committee are unhappy to note that no liaison Officer has 
been appointed in the Life Insurance Corporation so far. They hope 
that a Liaison Ofticer WQuld ee' 4IPpeinMci 'by the Life Insurance 
Corporation without delay. They also trust that as laid down in 
the Government of India orders on the subject, a separate ~11 will 
be set up in the Life Insurance Corporation to enwre strit't COin-
pliaNt~ of the order on reservations for the Scheduled Castes and 
Scheduled Tribes and to look into the complaints and grievances of 
the Scheduled .castaJ. and! SchedlJled ,Tribes U1pklY",,' 

a-ply _ GeverameDt 

The 'Liaison Ofticers have already. been appolnted.. Instructions . 
have also been issued to all tha offices to ensure strict compliance 
of +h orders on reservation~ fo~ ~edu~ Castes and Scheduled 
Tribes. A separate section haS been s~t up in the personnel Depart-
ment of the Central Office of LIC to look after these matters. 

[Ministry of Jlnance OK. No. 89(2) W. UI'13. 4aWcla~ October. 
. ..' 1973] 

, ' , 

RecommendatioD (st No. 19, Para No. 2.70) 

The Committee note that the Life Insunmee Co.-po1'4ltion of 
,lndiamaintalns rosters as prescribed under the relevant orders. 

Neted. 

Beitb of Govel1UDeDt 

.[Ministry of ,Finance O.M. No. 5(2) Ins. Ul73, dated 
7th ,~tedlber. 1974]. 

a.eo_eadatioD (St No. Zl, Para No. 1.71) 

The Commtttee regret 10 note' that no SShetluled CaslelTribe 
Oftlcer {person is included in the Selection/prorndtton Cotrumttee 
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set up by the Life Insurance Corporation of India. The Commit-
tee recommend that the Government of India orders in this regard 
should be followed by the life Insurance Corporation of India also. 

Reply of Governm.eat 

The Committees for the purpose of assisting the appointing aut-
horities in the matter of recruitment and promotions are required 
to be constituted in accordance with the provisions of the Staff 
Regulations, 1960. Wherever a suitable Officer of the requisite 
rank belonging to Scheduld Caste and Scheduled Tribe is avail-
able, he will be nominated on the SelectionlPromotion Committee. 

[Ministry of FinanCe O.M. No. 89(2) Ins.1I173, dated 
31st October, 1973]. 

RecODlmeDdatioa (151. No. 21, Para No. 3.5) 

The Committee recommend that reservation for Scheduled Castes 
and Scheduled Tribes in the matter of promotion in the services 
of the Life Insurance Corporation of India should be made on the 
same lines as is made in respect of the services under the Govern-
ment of India as per orders on the subjct issued by th Cabinet 
Secretariat (Department of Personnel) from. time to time. 

Reply of Gov ..... 

Noted. 

[Ministry of Finance O.M. No. 98(2) Ins. II/73, dated 31st October, 
1973]. 

llecomrnendatioD (SI. No. 23, Para No. 3.10) 

The Committee are surprised to find that no data are main-
tained by the Life Insurance Corporation of India showing the 
number of Scheduled Caste and Scheduled Tribe employees super-
seded by the other employees. It seems that supersession of Sche-
duled Caste and Scheduled Tribe employees ill treated as • matter 
of no consequence in the Life Insurance Corporation of India. The 
Committee would urge that proper procedure should be followed 
in dealing with cases of supersession of Scheduled Caste and 
Scheduled Tribe employees and that such cases should be submit-
ted to the highest authorities in the Corporation for approva1linfor-
2920 LS-2 
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.nation. The Ministry of Finance should also obtain annual state-
"rrientssho~ing details of cases- of supersession of Scheduled Castel 
Tribe employees in promotion. A copy each of such statements 
should also be se!)t to CommissioI!er for Scheduled Castes and 
Scheduled Tribes for his information. Such a course will keep a 
check on supersession of Scheduled Caste!Tribe employees in the' 
Life Insurance Corporation of India. 

Noted. 

Reply of Government 

[Ministry of Finance O.M. No. 89(2) Ins.III73, dated 
31st October, 1973]. 

BecommeD4lation(SI. No. 25, Para No. 4.8) 

The Committee would like the Life Insurance Corporation of 
"India, with its vast financial resources, to play a much greater part 
in amelioration of the conditions of the Scheduled Castes and Sche-
duled Tribes than it has done hitherto. The Committee desire that 
the Life Insurance Corporation should give liberal financial assis-
stance at low interest rates to al lsuch bodieslinstitutions which de-
sire ot start different trades or industries for the benefit of the 
Scheduled Caates and Scheduled Tribs or come up with other pro-
posals of schemes for the social educational or economic uplift of 
these communities. 

Reply of Government 

The Corporation provide loans to the State Governments for 
the purposes of building houses for Scheduled Castes and Scheduled 
Tribes. It also grants ,loans for housing, water supply schemes, 
sewerage, spread of electrification. assistance to farmers through 
Land Development Banks; and these loans benefit the community 
as a whole including the Scheduled Castes and Scheduled Tribes . 

. If: " however' ahv" : State Government approaches "the . L.I.C. for 
lo~ns for fi~ancing Schemes for the economic uplift of the Sche-
duled Castes and Scheduled Tribes, the Corporation will consider 
such proposals on their ~erits. 

[Ministry of Finance O.M. No. 89(2) Ins.III73, dated 
31st October, 1973]. 



CHAPTER ID 

RECOMMENDATIONSIOBSERVATIONS WHICH THE 
COMMITTEE DO NOT DESIRE TO PURSUE IN' 

VIEW OF GOVERNMENT'S REPLIES 

Recommendation (SI. No.1, Fara No. 1.18) 

The Committee are surprised to find that the reservati(1fts for 
'Scheduled' Castes and Scheduled Tribes were iqtroducad in-the __ 
vices of the Life Insurance Corporation of .India only in 1965 while 
the Corporation came into being as e'arly as in 1956. The Commit-
tee are constrained to point out that the delay of nearly nil\e years 
in providing for reservations for Scheduled Castes and Scheduled 
Tribes in the Life Insurance Corporation of India after its earning 
into being has deprived many a Scheduled Caste and Scheduled 
Tribe his due opportunity of getting service in the Corporation. Be 
that as it may, the Committee' hope that the Ministry of Finance 
will now scrupulously ensure that all the instructions issued by 
the Government of India from time to time in favour of the Sche-
duled Castes and Scheduled Tribes are' fully implementedby' the 
Life Insurance Corporation. The Committee would urge that the 
Government may issue a statutory direction to the Corporation 
under Section 21 of the Ufe Insurance Corporation Act, 1956 SO 
that the relevant instructions are fully complied, with. ' 

Reply of Government 

The Corporation has been implementing all the instructionslad-
vices received from the Government of India in the matter of 
reservations in favour of Scheduled Caste and Scheduled Tribe 
candidates. 

The reservation of posts for Scheduled Castes and Scheduled 
Tribes was introduced for the first time in L.I.C. in January, 1965. 
The Corporation has since 1970-71 involved the full procedure pre-
scribed by the ~Government in this behalf. 

, \ Apart from issuing of advertisements in the newspapers and 
notifications to the Employment Exchanges the Corporation has 
asked all its Subordinate offices to get in touch with the local 

II 
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offices looking after the welfare of Scheduled Castes I Tribes. It is 
expected that all these meas)lres will result in higher ~epresentation 
to the Scheduled CAsteslTribes in future. In view of this, it does 
not seem necessary to issue formal directions under Section 21 of 
L.1. C. Act at this stage. 

[Ministry of FiDance O.M. No. 98 (2) Ins. III I 73, dated 20th March, 
1974]. 

Comments of the Committee 

TIle c.m.ittee note from ~e. r~ly of tbe G9ve~.t tJMf; tJae 
~ ....... ~"'ratiOb Of fDdfa has been implementing all the 
iDIWue*na/advices received from the Government of India in the 
maUer of researvations in favour of Scheduled Caste and Scheduled 
Tribe eaudidates. The Committee also note that the Corporation has 
siDe, Im·71 iDvoked the full procedure prescribed by the Govemmeut 
of India in this behalf. In view of thh assurance by the Government, 
the Committee do Dot wish to insist that a formal direction should 
be ~d to die Corperation under section 21 of the Life Insurance 
Corporation Act, 1956. The Committee would, however, desire that 
the Governmen.t should keep the position constantly in review aDd if 
there is an,. helitaDCY or delay on the part of the Life InsUll'BDce Cor-
peratio. of hadia in implementing any instruction/advice of the 
Government of ladia in r_ation to the reservations for Scheduled 
c.tes and Scheduled Tribes, the Government shouid invoke their 
pow ... UDder section 21 of the said Act and iSSL'Ie a formal direction, 
whenever coasWered Decessary. 



CHAPTER IV 
, ! 

RECOM}4ENDATIONS IN RESPECT OF WHICH REPLIES OF 
GOVERNM~ HA. VE ~OT BEEN ACCEPTED BlYTHE COM-

MITn:E AND WHICH REQumE lli:I'I'Eft.oJTION 

Recommendatio~ (St. No. 11, Para No. ,Z4t) 

The Committee note that the Federation ofln'sul'ance Institutes. 
Bombay, has been recognised to 'conduct 'classes' for the candidates 
taking examinations for the pUrposes of iacrements and Pl'OIm)tiORS 
in Life Insurance Corporation of India, ' 'I1lis i~titutioll also e~illes 

. ~andidat~s, aI}d.awards. cert;ific,ates to them. While the Committee 
appreciate the need for 'suCh Ii ninstitaie;.theyt w8ti1dB\ifteit"t~t 
the Life Insurance Corporation of India in cooperatiOn with General 
Insurance, should set up such training institutes in every Zone of the 
Life Insurance Corporation of Inpia anq provide for the prescribe 
reservation for Scheduled Castes and Scheduled Tribes in the admis-
sions to those institutes. 

Reply of GovernPlent 

It is not conSidered advisabl~fOr the eorpo~t1on to asaoci1lte'it-
self directly with the setting up of training institutes of this type. At 
,i'~t~ th.e ~~D'pf, WuteJtet .ltWtitQ!ls _-'_ ·.l~,~

tutions throughout the country and these institutions are conducung 
classes, seminars, etc. for the benegts of all members. The member-
ship is open to all tq.~ employees and the question of . reservation in 
favour of any community does 'not arise. "'" . 

,(Mi~trr Qf. Fin~~e Q~M. ~o, 98(2) Ins. 11/79, dated 8tltOetober, " ..,. . 1973]-

Co __ of ibe €:onwtttee 

Please see ChapteT I. 

13 



CHAPTER V 

RECOMMENDATIONS IN RESPECT OF WIDeR GOVERNMENT 
HA VB FURNISHED INTERIM REPLIEs 

,l'ec~t.ion (81. No.1, Para No. 2.19) 

As regards the present agreement, the Committee would urge that 
the,~anagement of the Life Insurance Corporation of India should 
immediately initiate negotiations with the representatives of the 
EmR1oyees' Associations with a view to amend or revise the .. Agree-
ment wbichprevents the Life Insurance Corporation of India from 
providing for reservatioDa lor Scheduled Castes and Scheduled Tribes 
in direct recruitment. '!be Committee would like to be informed of 
tbe results of such efforts. 

Reply of Government 

The award of the National Industrial Tribunal. Jabalpur on the 
dispute regarding promotions in the L.I.C. has now been received and 
L.I.C. will undertake Ii reView of the position regarding the direct 
recruitment of Scheduled Caste\Scheduled Tribe candidates till its 
officers' cadres in the light of the provisions of the award. 

(Mtnlltry of FinaDce O.K. No. 82(2) Ins. ml'13, dated 31st Augaat, 
1974] . 

.. ~; Recommendation (81. No.8, Para No. 2.21) 

Tbe COPlmittee recommend that direct recruitment to Class I 
(Aaaistant Administrative OfBcers cadle) and Class n (Development 
Officers Cadre) posts should be restarted so that the Scheduled Caste 
and Scheduled Tribe C8Ddidates .become eatitled to be selected em the 
basis of the percentages of the vacancies reserved for them in all 
direct recuritments. 

Reply of GoverDlD8Dt 

The award of the National Industrial Tribunal, Jabalpur, has now 
been received. The question of direct recruitment to Class I (Assis-
tant Administrative Officers Cadre) and Class II (Development Oftl-

14 
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cers Cadre) will be reviewed by the L.I.C. in the light of the provi-
sions of the award. 

[Ministry of Finance O.M. No. 98(2) Ins. JII/73, dated 31st August, 
197~]. 

Recommendation (Sl. No.9, Para No. 2.%2) 

The Committee suggest that the Life 'Insurance Corporation of 
India devise a scheme by which it may select Scheduled Caste and 
Scheduled Tribe candidates and give them training as insurance 
agents so that they may become eligible for appointment as Develop-
ment Officers. 

Reply of Govemment 

The L.I.C. has now issued instructions to Zonal and Division om-
('ers that-

(1) Each Divisional Office should prepare a list of Scheduled 
Caste and Scheduled Tribe candidates in Class III Service 
who are already working as agents, 

(2) They should be called and motivated to improve their 
business returns with a view to qualifyiBg themselves for 
appointment as development ofIlcers in the next lew years. 

(3) The list as in (1) above giving full particulars of the candi-
dated aIongwith a report of the interviews as menttoned 
in (2) above should be sent to theCentra1 OftIce. 

( 4) Circular should be issued to Branch Officials to advise 
Development Officers to pay special attention to recurit-
ment of suitable agents from Scheduled Caste andSche-
duled Tribe candidates. A candidate who does not poSsess 
minimum qualifications but if, otherwise suitable, may alSo 
be recommended for appointment as agent. 

(5) The agents belonging to Scheduled Castes and Scheduled 
Tribes communities should be called to agency meetings 
and encouraged to become more successful. 

The L.L.C will examine the feasibility of starting a special scheme of 
incentives so as to attract a larger number of persons from these 
classes to take up Insurance agency work. 

[Ministry of Finance O.M. No. 98(2) Ins. 111/73,' dated 31st Aug~t, 
1974]. 
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BecDmIIlendatioll (SI. No. 20, Para No. 2-74) 

The Committee recommend that, as the case of Government of 
India Departments, the best among the available candidates belq-
ing to Scheduled Castes and Scheduled Tribes should be appointed 
to non-technical and quasi:-tecbnical Class m and Class IV posts in 
the Life Insurance Corporation of India and given in-service training 
) make them proficient in their work. 

&eply of Government 

Life Insurance Corporation has already decided that vacancies 
reserved for candidates belonging to the Scheduled Castes/Scheduled 
Tribes should not be normally filled by other candidates. As regards 
imparting of in-service p'aining ~,Scheduled Caste/Scheduled Tribe 
employees, Life Insurance Corporation will consider what special 
incentives in the shape of stipends. examination fees and freeships 
should be offered so as to attract a much larger number of such em-
pJDyees to avail of the training facilities available at the various In-
surance Institutes. 
[Ministry of Finance O.M. No. 98(2) Ins. I.II/73, dated 31st August, 

1974]. 

~".D (SI. No. 24, Para No.4.') 
" . 

'nle c!ommitteewould 'tike that 'the Life Insurance Corporation 
Gf India shoukl provide for some percentage of reservation in allot-
ment' '" 8Ceom~.1o its· Schec1Wed Caste and Scheduled Tribe 
employ.eer. 'P8IItie",krly 'in,\he lGwec categories, as is being done by 
the Government of India. 

Reply of GoverDJIlent 

The attention of the various Public Enterprises, including the Life 
~urance Corporation of India has been drawn to this recommenda-
tion and they have been advised to have this matter considereded bv 
t.heir Boards of Directors. 
[Ministry of Finance O.M. No. 98(2) Ins. IH/73, dated 31st August, 

1974]. 

NEW DELHI; 

December 10, 1974. 
--- _.,---- .. _, 
Agrahayana 19, 1896 (S). 

D. BASUMATARI, 
Chaiman, 

AgYaMy.clfta 19, 1890 (8). Committe~ on the Wdfare of Sche:1uled 
Castes an" Scheduled Tribes. 



AJlPENDD. 
(ViM Introduction) 

AU'),li, of rig A~riO/l Taw .. by lite G_nl 011 tire r'c~ COIIt4iMd 
in tire Fi/teent" R,p:m of t", Corrunittll 011 'M Welfar, of Sclletluled Cas"s and ScMdllletl' 

Tribes (Fift" JAil &bAa) 

I. Total number of recommendations 

II. Recoul'nendatious tbqt have been accepted by Government (Vid, 
recom'llendations at SI. Nos. 2, 3,4, S, 7, 10, 12, 13, 14, IS, J6', J7. 
18, 19. %I, 22, 23 and 2S). 

Number 

Percentage to total. 

III. Recomm~dation which the Committee do not de!'ire to pursue in view 
of Governments reply (Vide recommendation at 81. No. J). 

Number 

Percentage to total • 

IV. Recommendation in respect of which rerly of Government hIlS not 
been accepted by the Committee and which requires reiteration (Vid, 
recommendation at 81. No. II). 

Number 

Percentage to total. 

V. Recoamendations in respect of which Government have furnished 
interirii replies (ViM recommendations at 81. Nos. 6, 8, 9, 20 and 24). 

Number 

Percentage to total 
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25 

18 

72 

4 

4 

5 

20 
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